
Central Administrative Tribunal
Principal Bench, Neu Delhi.

O

V

OA-803/99

Neu Delhi this the I6th*day of March, 2000

Hon'ble Or. A. Uedavalli, Memb8r(3)

3hri Gireesh Parkash,
1792, Chouk Shah Mubarak,
Sit a ram Bazar,
Delhi-6.

(Presetfjt none)
Applicant

■f

Versus

1. Union of India
through its Secretary,
Ministry of Home Affairs,

North Block,
Neu Delhi-l .

2. Intelligence Burearu
through its Asstt. Director,
G/B, Building Incharge,
East Block-VIII,
K.K. Poram Sect or-I,
Neu Delhi•

(Present none)

ORDER (ORAL)

Respondents.

None present on behalf of either party today.
Even on earlier occasions, namely, 29.02 .2000, 08.03 .2000
only proxy counsel uas present on behalf of applicant's
counsel and on 15.03 .2000 none uas present on his behalf.
In the circumstances, it appears that the applicant is not
interested in pursuing this case further. Accordingly,
the O.A. is dismissed for default and n on-p rosecuEtion.

/ vv/
(Dr. A. Vedaualli)

Membe r(j)


